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Heard the learned counsel for the parties. The rezspon-

dents have szubmitted that the reversion order waz passed
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Shri Jamuna Prasad had to be prombfed as Zhargeman Mschanic
Refrigeration while giving him notional senicrity from the due
date and at the relevant time the preszent applicant,who was
junior to Shri Jamuna Prasszd, had to bz reverted. The respondent
S
iﬂFbeir reply have further stated that/ShrisBhagwan Singh,
Samuel Victor and Pamesh Chendra who were junior to the pressnt
applicant in the grade of Refrigeration Mechanic and when these
persons ware superseded they filed a petition before the
Tribunal and under the orlers of the Tribunal they were promcte
The apprlicant's case of proamwtion may be considered from the
date wnz=n his juniors were promcted and if he is found suitable
rnotional promotion may be given without giving affect back wage:
However, it will not W alversely affect the seniority of the
aprlicant. The applicant, i1f he was working on the promstion
post, zhall not be reverted till the consideration and if he
has bzen paid the salary of the promcted post it shall not be
recovered.

2e The 04 2tandz diszposezd »f azcordingly, with no order as
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